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AHMEDABAD BENCH 

O.A. NO. 	485 of 1992 
T.A. NO. 

DATE OF DECISION 

...Mrs.Sreeku1uari...Shashi..Menon..............................t1itioner 

Mppthak 	 - 	.. vocate for the Petitioner(s) 

VERSUS 

TJrion of India & others 	____ Respondeiits 	 It 
Doctor--_____________________________ Adocate for the Repundutth 

CORIAM 

The ITon'hle \ ir. V. Ramakrishnan, Vice Chairman 

[he Hoi ,i ir. P.C. Kannan, 	Member () 

J. D;MENT 

Whether Reporters of L.ncai Papers may he alkiwed to ee 11w picigement 

To be referred to the Reporters or not ? 

Whether their Lordships wish to see the fair copy of the judgement 

it 	eed to he 	 Tu ;U Ua 



*2: 

Mrs. Sreekumari Shashi Menon 
7392. Jagruti Park 
Sector 30. Gandhinagar 3921030 	 .. Applicant 

Advocate Mr. P.H. Pathak) 

\Tersus 

[In ion of India 
tice to be served 

Ihrough Chief Engineer 
C eutra! Public Works Deptt 
Nirman Bhavan 

F ectricai Division 
C P'WD. Jawahar Saw Mill compound 

p: Shahpur gate 
Au iii edahad 380 005. 	 .. Respondents 

Ad'rcate Mr. B.N. Doctor 
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tt 	ieu;i 	I 	II UUf1aI 	uti ;eari to I.!). matter 	nd this 

; ft!lowed by \hniedabad Bench while disposin2 of C)A No.331 of ! 087. 
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e further says that an appeal has been !led before the Honble I-ugh Court 

of Gujarat but iii order to avoid delay the applicant would like to approach 

the alternative forum. 

2. 	He. therefore seeks leave to withdraw the present OA to take up the the 

matter to the aonroDriate fontin. Leave is granted and the OA is disposed 
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